| . RABAD
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDE

BENCH AT : HYDERABAD -

Date of order:7.9.1890

0.A. No.585/1990

BETWEEN

AV, Subﬂamanyam .. Applicant
Vs,

1. The Accountant General,
Audit, I

Andhra Pradesh,

Hyderabad,

2. The Comptroller & Auditor General |
of Indid, 10, Bahadur Shah Jafar
Marg, Néa Delhi, .o Respandants

APPEARANCE

..

For the Applicant Shri I, Dakshinamurthy, Advdc

Shri G, Parameshwara Rao,

For the Respondents
: Standing Coursel for A.G.,

- |
CORAM :
THE HON'BLE SHRI B.N. JAYASIMHA, VICE CHA IRMAN
THE HON'BLE SHRI D. SURYA RAO, MEMER (JupIcIAL)

(3udgement of the Banch delivered by Shri B.N.Jayasimha)
, ' Hon'ble Vice Chairman

This is an application filed by a Clerk in the office

~

of the Accountant General, A.P., Hyderabad, He saeks gua-
r .

shing of orders of the second respondent communicated in
F

letter No.AG(Ac)I/Admn 11/3-3/Vol.V1/396 dt.31,7.1989 and
|
r ,

r [ el

r \ . (Contd....)
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to hold éhat the applicant is eligible for uriting
the Departmental Examination for Auditors in Feb.1989
and dirsct the respondent to declare the result of
the Examination held in Feb.89 with consequential

benefPits.,

2. We have heard Shri I. Dakshina fMurthy, learnsd
counsal for the applicant and Shri G. parameshwara Rao,
Standing Counsel for the respondents, The facts of the
case ars similar to the cass of the applicant in O.A.
Nc,968/89,  Shri Paramesﬁara Rap states that following
the decision in 0O,A., No.368/89, the results of the
Examination have been declarsed and the applicant has
also bean declared to have passed the Examination.
Following the judge@eht in that case, we allou the appli-
cation and direct. the respondents to place him be lou the
Group ‘0" and give;him promotion in accardance-uith the
ranking so giVBn: The aﬁplicaticnﬁ is disposed of.

as the applicant has already received the benefit.

b oo P s T2

(B.N. JAYASIMHA) - (D. SURYA RAD) )
- VICE CHAIRMAN MEMBER (JUDICIAL) ] "~

Dictated in the open court
ate B[J L 9 DO .
A
" ﬁavoy.Registrar(JUdl)IQD
o .
1. The accountant uveneral, aAudit-l, A.P.,Hyderabad.
2. The ‘omptroller & Auditor General of India, 10,
Mvs Bahadur shah Jafar Marg, New Delhi
3., One copy to Mr.I.Dakshinamurty, Advocate
10-1-18/25, shyamnagar, Hyderabad-4.
4, One copy to Mr.G,Parameswar Rao, standing Counsel for a.G.,
5. One spare COpYe.
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CHECKED BY % APPROVED BY

TWPED BY . COMPARED BY

IN THE CENTRAL ALMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDRRABAD

THE HON'SLL MR.B.NJJAYASIMHA ¢ V.C.
AND "
THE HON'BLE MR. D.SURYA RAO3MEMBER(J)
~ AND .
THi; HON'BLE MR.JbNARASIMHA MURTY:M(J)
| }ND
THE H4N'BLE MR.R.BALASUBRAMANIAN:M(Z)

DATE : q\G\\C]’O -
“8RTER/JUDGMENT ¢

i.h./ R.BSCza/No., in

e 2 WP eNO —

O.‘.“-s.lNo ’ ‘ 5\‘3 ';LQLO \/

- T-I‘IQNG'E

admitted and Interim directions issued
'AllO eda
Dismissed for Default.

Dismissed. as withdrawn.

Dismis5éd.
‘Disposed of with

M.4.0r ‘ ‘
‘No order as to costsHYDERABAD BENCH'Z






